
 चहा.  Marcer  wider  rule  377

 Government  to  fix  ‘up  fair  rates  for  their
 produce  and  alao  purchase  the  cotton
 stocks  through  the  Cotton  Corporation  of
 India.  Similarly,  the  virginia  tobacca
 growers.  ...

 MR.  SPEAKER  :  How  it  is  relevant  heie”

 SHRI  KRISHNA  CHANDRA  HALDER:
 Sir,  the  interests  of  the  cotton  and  tobacco
 growers  should  be  safeguarded.

 Sir,  the  virgiaia  tobacco  growers  are  alse
 sustaining  loss.  The  monopoly  companies
 in  tobacco  trade  actually  are  paying  Rs.
 300  to  Rs.  400  per  quintal  instead  of  Rs.
 850  per  quintal  which  they  agreed  in
 the  presence  of  Government  representatives.

 While  the  costs  of  cultivation  of  these
 products  are  going  up  on  the  one  hand,
 the  prices  of  these  products  ate  falling
 down  abnormally.  The  cultivators  are
 forced  to  make  distress  sales  and  they  are
 not  in  a  position  even  to  pay  taxes  to  the
 Government.  The  Government  is  resorting
 te  forceful  collection  of  taxes  by  auctiomng
 the  properties  of  cultrvators.  Therefore,
 Sir,  I  raise  this  matter  under  Rule  377  and
 I  would  request  you  to  ash  the  Minister
 eencerned  to  make  a  statement  in  this
 regard.

 SHRI  BIREN  DUTTA  (Tripura  West):
 Sir,  I  would  like  to  make  a  submission.

 MR  SPEAKER  You  cannot  force  your-
 self  on  me  like  this,  [  am  not  going  to
 allow  it

 SHRI  BIREN  DUTTA:  Su,  five  MLAs
 have  been  arrested  under  MISA.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  What  t  the  rule  that  you
 are  following?

 MR.  SPEAKER;:  I  am  not  permutting  :t.
 I  have  not  called  any  one  of  you.  Mr.  Mal-
 der  wanted  to  make  a  submission  for  one
 minute.  I  did  not  know  what  it  was  going
 to  be.  Ho  brought  in  8  State  matter.

 [MARCH  20,  975)  Gujarat  Badger,  T9IS76  38§

 SHRI  DINEN  BHATTACHARYYA:
 Sir,  he  will  simply  mention!

 MR.  SPEAKER  :  This  is  basically  very
 wrong.  |

 SHRI  SEZHIYAN  (Kumbakonam):  Sir,
 let  him  meet  you  in  the  Chamber  and
 explain,

 SHRI  BIREN  DUTTA:  Five  MLAs  of
 the  CPM  in  Tripura  had  beon  arrested;  all
 the  other  opposition  MLAs  had  been  sus-
 pended,

 MR  SPEAKER  °  This  is  basically  wrong.

 SHRI  SEZHIYAN:
 in  the  Chamber.

 Let  him  meet  you

 MR  SPEAKER  It  is  already  there;  !
 examined  it  and  |  do  not  allow  it.  He
 suddenly  gets  up  and  says  that  some  MLAs
 had  been  arrested?  You  have  framed  these
 rules  and  if  you  do  not  observe  them,  what
 is  to  be  done?

 GUJARAT  BUDGET,  975-76~—GENE-
 RAL  DISCUSSION,  DEMANDS  FOR
 GRANTS  ON  ACCOUNT  (GUJARAT),
 1975-76  AND  SUPPLEMENTARY  DE-
 MANDS  FOR  GRANTS  (GUJARAT),
 1974-75

 MR  SPEAKER.  We  shall  take  up  items
 I0,  4]  and  42  together  Mi  €  havda  want

 ed  to  raise  some  =  obyection  Now,  when  he
 speaks  he  can  mention  all  this  He  will  be
 called  and  he  can  mention  all  those  matters
 Then  the  Minister  will  reply.  I  think  it
 cannot  come  in  a  point  of  order.  4  will
 call  him  in  due  course,

 SHRI  K.  S.  CHAVDA  (Patna):  This  is
 violation  of  article  199,

 MR.  SPEAKER  :  Whatever  it  is,  you  can
 faise  the  matter.  He  will  reply  to  it.  If  it
 is  violation,  anybody  can  go  to  court  and
 get  it  rescinded;  as  Mr.  Sezhiyan  did.

 SHRI  SEZHIYAN  (Kumbakonam):  We
 should  be  able  to  resolve  these  things;  and
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 an  individual  cannot  fight  the  Government
 every  tme,

 SHRI  ्,  G.  MAVALANKAR  (Ahmeda-
 bad):  If  Shri  Chavda  is  raising  &  point
 of  order  on  certain  constitutional  matters
 end  is  not  speaking  on  the  contents  of  the
 budget,  kindly  allow  him  to  have  his  say.

 MR.  SPEA%ER:  He  has  written  to  me
 that  be  wants  to  raise  some  objections.  Al!
 right;  let  him  say  what  he  wants  to  say
 now.

 SHRI  K.  §.  CHAVDA:  I  want  to  raise
 2  point  of  arder  under  rule  376  (2).

 The  Gujarat  Government  has  imposed
 “Backdoor  taxation”  of  Rs.  22.9  crores  on
 the  people  during  the  current  year  without
 the  assent  of  Parliament.  This  “backdoor
 taxation”  will  bring  in  a  total  revenue  of
 Rs,  34.50  crores  during  1975-76,

 Replying  to  a  question  at  a  press  con
 ference  regarding  “Backdoor  taxation”  the
 Governor,  Shri  K.  K.  Vishwanathan  clari-
 fied  that  it  was  not  necessary  to  go  before
 Parliament  in  case  of  changes  or  alterations
 in  sules  tax  and  hike  in  other  duties.  The
 could  be  done  through  notifications.

 Constitutionally,  any  change  or  alteration
 छा  imposition  of  any  tax  or  any  matter  inci-
 dental  thereto  falls  within  the  purview  of  a
 Money  Bill  According  to  Clause  Ifa)  and
 (g)  of  Article  49]  of  the  Constitution  whuh
 reads  as  follows

 “A  BAI  shall  be  deemed  to  be  a
 Money  Bill  if  it  contams

 (४)  the  imposition.  abulition,  remiadon
 alteration,  or  regulation  of  any  tax;  or

 (g)  any  matter  incidential  to  any  of  the
 Metters  specified  in  sub-clause  (a).

 There  is  President’s  rule  in  Gujarat  and
 according  to  sub-section  (I)  to  (4)  of
 Section  3  of  the  Gujarat  State  Legislature
 (Delegation  of  Powers)  Act,  ‘1974,  any
 change  in  any  tax  can  be  done  by  exacting
 a  Bill  88  8  President's  Act.
 0  LSS/7S—7.
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 But  before  enacting,  the  Bill  must  be
 considered  iri  the  consultative  committees  of
 Members  of  Parliament  and  the  President's
 Act  should  be  jaid  on  the  Table  in  both
 the  Howses  of  Parliament  so  that  cither
 House  of  Parliament  may  direct  any  modifi-
 cations  to  be  made  in  the  President's  Act.

 Therefore,  no  change  or  imposition  in
 the  sales  tax,  vehicle  tax  etc.  can  be  done
 through  notification.

 MR.  SPEAKER  :  The  hon.  Member  says
 about  some  taxation  about  which  some
 decision  had  been  taken;  here  it  is  not  yet
 before  the  House.  How  can  that  be  brought
 now?  He  can  raise  that  matter  independently
 not  in  this  manner,  How  can  it  arise  out
 of  this.  |  am  sorry;  not  at  this  stage.  ‘You
 can  raise  f  some  other  time.

 SHRI  SEZHIYAN:  |  have  written  to
 you  a  note  |  want  to  raise  three  points  on
 the  procedure  adopted  in  the  presentation
 of  Supplementary  Demands  for  Grants  for
 ‘1974-75,  Yesterday,  the  hon.  Deputy-Speaker
 was  pleased  to  observe  as  follows  when
 I  raised  certain  points  of  order.

 MR  SPEAKER:  The  hon,  Deputy-
 Speaker  is  here,  he  knowns  the  full  back-
 giound  I  do  not  want  to  break  that  conti-
 nuity
 3  8  hrs.

 {Mr  Deputy-Speaker  in  the  Chair]
 SHRI  ?  5.  MAVALANKAR:  Before

 you  ask  Mr.  Sezhiyan  to  make  bis  point,
 we  want  to  know  what  happen  to  our  cut
 motions?

 MR  DFPUTY-SPEAKER  :  We  have  not
 started  the  discussion.’

 SHRI  VAYALAR  RAVI  (Chiraympil)  :
 Can  I  make  a  submission  on  another
 mater?

 MR.  DEPUTY-SPEAKER:  We  have
 already  taken  up  items  I0,  11  and  12,

 He  is  on  a  point  of  ander  relating  to
 these  items.
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 +  SHRI  SEZHIYAN:  Yesterday  you  were
 Pleased  to  observe  on  my  point  of  order.

 “Let  us  close  this  point,  There  ws  no
 mare  hew  pomt.  The  statement
 has  been  laid.  I  would  only  put
 this  for  the  record  and  conside-
 ration  of  the  Government:  where
 you  thought  it  necessary  to  quote
 article  AIS(1)  (9)  in  relation  to
 excess  which  is  quite  regular  and
 does  not  give  mse  to  any  contro-
 versy,  would  it  not  have  heen
 better  if  you  had  also  quoted  Us
 qd)  (a)?”

 Jnst  to  put  the  record  straight,  here  the
 Supplementary  Demands  for  Grants  for
 Gujarat  1974-75  ulso  quote  the  wrong
 article  205  (2).

 MR  DFPUTY-SPEAKER
 leave  that.

 We  can

 SHRI  SEZHJYAN  पद  only  want  to  pomt
 ont  that  it  should  bave  been  under  article
 205(2)(a).

 You  have  been  pleased  to  say  that  the
 matter  should  be  taken  to  the  Rules  Commit-
 tee.  But  what  happens  to  statement  already
 laid  for  which  I  do  not  get  any  chance?
 After  it  is  laid,  it  is  circulated.  That  is
 a  point  which  we  will  take  up  m  the  Rules
 Committee.

 Coming  to  the  Supplementary  Demands
 for  Grants  1974-75  I  have  got  three  im-
 portant  points  of  order.  I  will  summarise
 them,  Though  I  have  written  a  long  letter
 to  the  Secretary-General  which  I  am  told
 has  been  forwarded  to  the  Minister  also.
 I  hope  the  Minister  will  be  able  to  give
 4  reply.

 While  I  do  not  want  to  go  into  the
 details  of  any  of  these  cases,  I  shall  take
 up  the  basic  principles  that  affect  Parlia-
 ment’s  authority  in  the  grant  of  funds  and
 is  nat  following  the  Constiutional  provision
 In  the  Supplementary  Grants  Appropria-
 tion  No.  |  it  has  been  stated:

 [MARCH  20,  1973)  ‘1975-76  +  i92

 “The  State  Government  sanctioned
 additional  Dearness  Altowante  to
 its  émployees  w.e.f,  ist  January,
 1974,  {st  March,  974  and  Ist
 May,  1974,  Pending  computation
 of  the  additional  requirements
 under  each  Demand  a  Jump  sum
 provision  of  Rs.  5.6  crores  was
 included  under  Grant  No.  24  of
 the  Budget  Estimates  of  ‘1974-75
 as  likely  expenditure  resulting
 from  these  increases  in  the  rates
 of  Dearness  Allowance.  The
 provision  of  Rs.  56  crores  under
 Demand  No.  24  wilt  now  be
 Surr  d  and  Su ppleme  ntary
 Grants  have  now  been  sought
 under  the  relative  Demands  "५

 They  had  simply  asked  for  a  lump  sum
 grant  of  Rs.  36  crores  in  the  Budget
 Estimates  of  1974-75,  They  have  been  pay-
 img  whatever  was  due  out  of  this  amount,
 but  they  have  not  been  debiting  Demand
 No.  24.  The  Demand  haa  been  kept  intact
 and  they  are  surtendering  it  now.  But  they
 have  been  debiting  it  to  other  heads  That
 means  they  have  been  debiting  the  umount
 to  heads  for  which  it  was  not  provided
 by  the  Budget  Estimate  of  1974-75,  They
 have  not  debited  the  amount  where  Pa-
 liament  authorised  it  This  is  not  only
 wmproper  budgeting,  it  also  goes  against
 the  principles  of  budgeting  and  the  Cons-
 ttational  provisions

 In  the  Budget  Estimates  of  1974-78  at
 page  34  it  is  mentioned:  Finance  Depart-
 ment  Demand  No.  24,  Major  Head  268,
 Other  Expenditure,  Rs.  568.0  lakhs.  It  is
 stated  there  “total  other  revenue  expendi-
 ture  pertaining  to  the  Finance  Department”
 Therefore,  Rs.  5.6  crores  was  meant  for
 some  expenditure  of  the  Finance  Depart-
 ment,  it  was  not  meant  for  any  other
 Department.  In  the  Explanatory  Memoran-
 dum  given  by  the  Government  also,  nothing
 has  been  mentioned  of  this  item,

 MR.  DEPUTY-SPEAKER:  I  am  being
 inhibited  here.  The  documents  are  not
 before  me.
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 SURI  SEZHIYAN:  J  can  fend  mine.

 MR  DEPUTY-SPFAKFR:  We  should
 make  it  a  practice  to  have  all  these  here.

 SHRI  SEZHIYAN:  In  the  Fxplanatory
 Memorandum  on  the  Government  of
 Gujarat  1974-75.  Budget  Estimates  at  page
 35  it  has  been  stated:

 “The  estimates  of  expenditure  tuke  into
 account  the  increase  in  the  rates
 af  Dearnes  Allowance  and  the
 interim  relief  so  far  sanctioned  by
 the  Government.”

 Because  provision  way  made  in  the  last
 Budget  I  want  to  go  into  the  question  of
 this  Rs.  5.6  crores.  Now  they  are  making
 it  appear  that  it  was  meant  for  other  De-
 partments  whereas  it  was  not  mentioned
 30  originally.

 The  purpose  for  which  it  was  given  was
 for  some  expenses  of  the  Finance  Depart-
 ment.  It  is  also  stated:  “the  estimates  of
 expendituie  take  into  account  the  increases
 in  the  rates  of  DA  and  intenm  relief  so
 fur  sanctioned  by  the  Government  of
 Gujarat  during  the  current  financial  year.
 No  provision  is,  however,  made  for  such
 increases  which  may  be  required  to  be
 sanctioned  by  the  Government  hereafter.”
 This  is  what  was  stated  an  March  last
 year  Afterwards,  the  State  Government
 sanctioned  increased  rates  from  Ist  May
 also.  In  the  Demand  for  Rs.  56  crores,
 they  had  not  taken  into  account  any  of
 these  things.  That  is  what  they  themselves
 say’  “they  did  not  take  into  account  the
 likely  burden  which  the  State  Government
 may  have  to  bear  during  1974-75  as  a  re-
 sult  of  the  recomendations  of  the  Second
 Pay  Commission  appointed  by  the  State
 Government  and  the  decision  of  the  State
 Government  thereon.”  Whatever  they  have
 allotted  is  not  intended  to  cover  any  of
 the  extra  burdens  likely  to  occur  by  way
 of  additional  DA,  etc.  to  be  sanctioned  by
 the  State  Government.  Now  in  the  Sup-
 plementary  Demands  presented  in  March
 975  they  come  round  and  say:
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 “Pending  computation  of  the  additional
 requirements  under  each  Demand,  a
 lump  sum  provision  of  Rs.  5.60  crores
 was  included  under  Grant  No.  24  in
 the  Budget  Estimates,  1974-75  as  likely
 expenditure  resulting  from  this  increase
 in  the  rates  of  DA.”

 They  did  not  say  it  in  the  original  budget
 given  for  ‘1974-75  nor  m  the  explanatory
 memorandum.  My  point  is  basic.  They
 ask  for  a  Demand  under  a  certain  heaa
 Demand  No.  24.  They  did  not  utilise  it.
 They  are  surrendering  it  and  debiting  so
 many  other  heads  probably  to  the  tune
 of  Rs  56  crores.  An  amount  granted
 for  a  particular  demand  and  a  particular
 direction  cannot  be  changed  without  the
 specific  authority  of  this  House.  If  they
 hud  not  paid  any  of  these  things  till  the
 time  this  House  passes  the  Supplementary
 Demands  and  the  Appropriation  Bill.  }  will
 have  no  quarrel.  But  my  understanding  is
 they  have  already  spent  it  under  different
 heads  on  different  demands  other  than
 Demand  No,  24  for  which  this  amount  of
 Rs  56  crores  was  meant.  This  is  irre-
 gular  because  they  have  not  got  the  sanc-
 tion  of  Parliament  to  do  it

 ¥  come  to  advances  from  the  contin-
 gency  fund  I  have  raised  some  points
 about  20  to  30  items  for  which  I  may  be
 getting  a  reply  later  on.  Without  going
 into  details,  I  may  submit  that  the  contin-
 gency  fund  has  been  provided  to  meet
 unforeseen  expenditure,  as  against  the
 Consolidated  Fund,  withdrawals  from  which
 cannot  be  made  without  an  Appropriation
 Act  duly  passed  by  Parliament.  But  the
 practice  of  this  Government  has  been,  as
 revealed  in  the  supplementary  demands,
 to  use  the  contingency  fund  as  a  running
 account  without  fulfilling  the  provisions  of
 the  Constitution.  I  can  give  so  many  exam-
 ples  where  the  expenditure  could  have
 been  clearly  anticipated  but  stil  they  m-
 dulged  in  making  withdrawals  from  the
 contingency  fund.

 For  example,  under  Demand  No.  40
 they  have  taken  Rs.  .98  lakhs  on  9-!-75
 towards  employment  promotion  program-
 me.  This  cannot  be  an  unforeseen  scheme.
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 Demand  No.  42—Rs,  2  lakhs  taken.  on
 £5--75  for  “issue  of  new  houschold  ration

 .cards  in  booklet  forms  in  Gujarat”.  This
 cannot  be  an  unforeseen  expenditure.

 Then,  take  for  example  Demand  No.  53.
 It  is  stated:

 “Government  has  decided  to  contri-
 bute  share  capital  to  the  Gujarat  Fishe-
 ties  Central  Cooperative  Association
 and  paid  an  amount  of  Rs.  5.95  Jakhs
 by  sanctioning  an  advance  from  the
 Contingency  Fund  on  Ist  February,  1975.
 An  amount  of  Rs.  4.8  lakhs  is  avail-
 able  by  way  of  reappropriation  from
 savings.”

 Is  this  an  unforseen  expenditure.  viz.,
 contribution  to  the  share  capital  of  the
 Gujarat  Fisheries  Central  Cooperative
 Association?  This  House  was  sitting  in

 ‘December;  on  the  9th  December  the
 Supplementary  Demands  were  placed  be-
 fore  this  House  and  again  on  the  i7th
 December  another  Supplementary  Demand
 was  placed  before  the  House.  Yet,  on
 the  Ist  of  February,  they  have  taken  this
 amount  from  the  Contingency  Fund  of

 ‘India.  Why  could  they  not  take  another
 supplementary  demand  after  waiting  till
 the  House  meets?

 Again  take  Demand  No.  55,  page  25
 “where  it  is  stated

 “This  has  necessitated  the  withdrawal
 of  an  advance  of  Rs,  5  crores  from  the
 State  Contingency  Fund  on  the  20th  of
 February,  1975,  which  will  be  recoup-

 ‘ed.  after  the  Supplementary  Demund  is
 “passed.”

 It  is  mentioned  in  the  beginning:
 “Due  to  recent  rise  in  fertilizer  prices,

 increase  in  the  rate  of  interest  and
 drought  ‘conditions  prevailing  in  most
 parts  of  the  State,  the  demand  for  ferti-
 lizer  bed.  gone  down  considerably.”
 SHRI  x  GOPAL  (Karur):  Drought  is

 {MARCH  20,  973]

 SHRI  SEZHIYAN  It  ie  -metitioned.-that
 the  Gujarat’  ‘State  Cooperative:  Marketing
 Society  and  various  cooperative  socicties  -
 have  accumulated  sizeable.  stocks  of  terti-
 lizers.  The  prospect  of  consumption  of
 fertilizer  till  the  next  kharif  are  rather
 bleak.  ‘Till  then  the  various  cooperatives
 and  the  Gujarat  State  Cooperative  Market
 ing  Society  will  have  to  store  fertilizers.
 So,  this  is  a  help  given  to  the  cooperatives
 to  lift  their  stocks.  This  is  not  a  contin-
 gency  which  could  not  be  foreseen.

 Again,  take  Demand  No.  56  where
 Rs.  I0  lakhs  has  been  taken  on  the  I5th
 February,  when  the  House  is  meeting  on
 the  27th.

 Again,  there  is  another  amount  here,
 nat  in  crores  but  one  lakh.  Under  De-
 mand  No.  66  it  is  menttoned  that  an
 advance  of  Rs.  9.5]  lakhs  has  been  ob-
 tained  from  the  State  Contingency  Fund
 on  the  Sth  February  “to  meet  the  imme-
 diate  expenditure  in  connection  with  the
 birthday  centenary  of  Sardar  Vallabhbhai
 Patel."  Could  they  not  foresee  it  ?  It
 would  have  been  known  even  hundred
 years  earlier  when  the  birth  centenary  of
 an  eminent  person  should  be  coming.
 But  what  happens  is  that  the  State  Gov-
 ernment  takes  out  of  the  Contingency
 Fund,  on  Sth  February,  a  sum  of  Rs.  O51
 lakhs.  Was  it  unforeseen”  They  them-
 selves  say  that  a  Sub-Committee  was  ap-
 pointed;  then  why  take  recourse  to  ‘this
 once  the  Committee  sturted  functioning ?
 They  knew  that  the  centenary  was  falling
 on  such  and  such  a  date.  Is  this:  the  res-
 pect  shown  to  Sardar  Vallabhbhai  Patel
 —that  only  in  the  month  of  February
 they  thought  they  should  celebrate  it,  and went  and  applied  for  advance  and  got  it?

 Probably  Sardar  Vaflabhbhai  Patel  was  not
 Of  the  same  stature  as  Bhagwan  Mahavir;
 But  tor  Bhagwan  Mahavir  also  they  have

 .done  the  same  thing!  That  was  the  birth
 centenary;  but  for  the  2500th  anniversary
 also  they  had  to  go  to  the  Contingsacy
 Fund  and  take  an  advance,  They  have
 said;
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 “Ag  gaggested  by  the  Government  of
 ‘India”  90  it  in  not  their  owe  inspira-
 tion)  “the  State  Government  has  conati-
 tuted  a  State  Level  Committee  far  cele-
 bration  of  the  2500th  anniversary  of
 fiagwan  Mahabir  Nirwan.  The  Com-
 miltee  has  chalked  out  the  programme
 and  thé  State  Government  has  sanction-
 ed  Rs.  5  lakhs  in  the  aggregate  to  be
 spent  in  the  two  financial  years  1974-78
 and  1975-76,  As  there  is  no  provision
 for  this  purpose  in  the  current  year's
 Hudget,  an  advance  uf  Rs  2  lukhs  was
 obtained  from  the  State  Contingency
 Fund  on  the  59  February  1975",

 T  would  like  to  know  why  this  was  not
 included  in  one  of  the  supplementary  de-
 mands  taken  up  on  the  9th  December  and
 I7th  December,  ‘1974,

 Then,  again,  |  can  give  you  so  many
 other  instances  There  is  the  Demand
 No  69  for  Housing

 MR.  DEPUTY  SPEAKER:  |  would
 advise  the  Minister  of  State  for  Finunce  to
 listen  carefully.  These  are  very  important
 points  and  if  this  House  does  not  discharge
 its  function  as  a  watch-dog  over  money
 then  it  is  not  worth  the  name.  I  am  allow-
 ing  Shri  Sezhsyan  to  raise  this  point  because

 IT  do  not  want—as  I  said  yesterday—the
 Executive  to  get  away  with  anything  and
 take  the  House  for  granted.  I  do  not
 understand  how,  just  two  days  before  the
 House  was  to  meet,  they  thought  it  neces-
 sary  to  take  money  out  of  the  Contingency
 Fund  in  anticipation  that  this  House  will
 Just  blindly  agree  to  it.  This  is  not  the
 way  the  House  should  be  looked  at.

 This  House  has  to  grant  every  single
 ple  Without  this  House's  giving  any
 money,  no  money  can  be  spent.

 Tt  is  unfortunate  that  the  State  of
 Gujarat  is  under  the  supervision  of  the
 Howe  amd  undep  my  Chairmanship  at  the
 Moment,  ,

 SHRI  SEZHIYAN:  Taking  Demand
 No  69,  for  construction  of  low  income
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 group  housing  scheme  for  Schedule  Castes,
 Scheduled  Tribes  and  other  backward  sec-
 tions  of  the  society  a  som  of  Rs.  I0  jakhs
 has  been  takén  from  the  Contingency  Fand
 on  2nd  Janvaty,  1995.  Didn't  they  know
 that  housing  schemes  shold  be  given  prio-
 rity?  Why  wait  till  the  Contingency
 Fond  facility  came  their  way?

 $  will  cite  yet  unother  case.  Demand
 No.  84  on  9.  44  is  very  revealing.

 “Government  has  recently  decided  to
 set  up  the  Gujarat  Tourism  Develop-
 ment  Corporation.  To  enable  the  Cor-
 poration  to  meet  its  preliminary  expen-
 ses,  Government  has  sanctioned  an
 amount  of  Rs.  !  lakh  by  obtaining  an
 advance  from  the  Contingency  Fund  on
 70  February,  1978",

 So,  on  the  very  day  Parliament  was  to
 meet,  they  took  Rs.  I  lakh  for  setting  up
 the  Gujarat  Tourism  Development  Cor-
 poration.  I  am  not  concerned  with  what
 amount  was  taken,  but  why  do  so  when
 the  House  is  sitting  here?  The  setting  up
 of  the  Gujarat  Tourism  Development  Cor-
 poration  cannot  be  an  unforeseen  expen-
 diture.

 I  have  written  a  detailed  letter  to  the
 Minister  as  to  when  the  actual  proposal
 was  put  up  by  the  State  of  Gujarat.  I
 know  the  process—by  which  it  would  take
 months  for  the  Government  to  put  up  the
 Corporation—but  it  should  have  been  ins-
 tituted  sometime  last  year  itself  and  they
 should  have  come  before  the  House  dur-
 ing  the  December  Session.  In  December,
 two  Supplementary  Demands  came  up  and
 in  August  also  there  was  a  supplementary.
 They  couldn't  wait  for  a  few  days  1  the
 House  met,  but  on  the  I7th  itself,  as  though
 to  affront  the  House,  they  have  taken  an
 advance  from  the  Contigency  Fund  to
 eet  up  the  Corporation.

 Now,  f  come  to  Demand  No.  127,  p.  69
 They  have  bought  2  tipper  trucks  for
 the  work  on  the  Narmada  project.  This
 Is  a  continuing  one.  For  this,  they  went
 to  buy  tipper  trucks.  I  think,  the  nego-
 tiations  would  have  been  going  on;  tenders
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 फील  not  put  this  proposal  before  the  House
 in  December,  974  Suddenly,  on  4
 February,  1975,  they  took  an  advance  of
 Rs  26  lakhs  from  the  Contingency  Fund
 Is  it  such  an  unforeseen  thing  to  buy  2]
 tipper  trucks?  Has  it  come  as  a  calamity
 to  the  Government  that  they  could  not
 foresee  it?

 I  can  quote  more  things  But  my  basic
 point  is  this  The  Constitution,  under  the
 relevant  article,  says  that  the  Contingency
 Fund  is  there  to  meet  the  unforeseen  ex
 penditure  May  I  know  whether  the
 Government  has  acted  in  conformity  with
 the  spint  and  letter  ot  the  Constitution’
 1  want  to  know,  in  alf  the  cases  which  I
 quoted,  whether  there  has  been  any  unfore
 seen  thing  which  demanded  an  immediate
 action  of  withdrawal  of  advances  from  the
 Conngenry  Tund  Why  was  thi  Howe
 avoided?  why  did  they  not  come  with  Supp-
 fementary  Demands  earlier?  why  did  they
 take  recourse  to  withdrawing  advances  from
 the  Contingency  Fund?

 Why  |  am  stressing  thts  pomt  is  thot  foi
 taking  money  from  the  Contingency  Fund
 there  is  no  rule  It  became  a  fat  accompli
 Samehow,  they  take  for  granted  that  this
 House  will  pass  it  The  House  1s  not  given
 an  opportunity  to  discuss  it,  whether  this
 should  be  done  or  not  I  know,  all  these
 Budgets  are  given  summarily  But  there
 fs  a  procedure  The  House  gives  a  consent
 By  tikmg  withdrawals  from  the  Contin
 gency  Fund,  they  have  violated  the  spirit
 and  letter  of  the  Constitution  As  I  have
 shown,  these  things  could  have  been
 foreseen  months  ahead  years  ahead  They
 have  taken  recourse  to  withdrawing  money
 from  the  Contingency  Fund  This  3s  high
 ly  obiectionuble  and  against  =the  spuit
 and  letter  of  the  Constitution  Therefore
 to  that  extent,  they  have  violated  the  cons
 hitutional  provisions

 Then,  I  take  up  Demand  No  49  P  22
 This  is  of  a  different  type  Here  is  a
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 supplémently  Demand  for  the  money
 already  epent  and  for  which  there  is  no
 sanchon  in  the  Budget.  Under  the  head
 “Half  a  Million  Jobs  programme”,  the
 apprentices  trammg  acheme  for  agro-mdus-
 tnes  under  the  Gujarat  Agro-Industnes
 Corporation  was  sanctioned  at  an  estima-
 ted  cost  of  Rs  49  lakhs  The  Supple-
 mentary  Demand  has  been  necessitated  to
 meet  additional  expenditure  on  this  account
 I  do  not  know  who  sanctioned  this  one
 Of  course,  im  the  Budget  provision,  this
 sanction  AS  not  there  If  you  go  through
 this  item,  ut  the  bottom,  you  will  see  A
 NFW  MINOR  HEAD”  If  we  take  the
 budget  provision  for  4975  76,  the  Demands.
 for  Grants  for  Gujarat  for  ‘1975-76,  at  the
 und  the  last  item  i  Rs  49  lakhs  under
 the  head  “Other  Programme”  This  is
 the  thing  we  are  dealing  with  You  will
 find  there  ts  no  budget  demand  aginst
 that  proposal

 1978-76,

 Ths  mount  ¢  तर  26  Jakhs  ws  for  wel
 fare  of  Scheduled  castes  The  budget
 esumate  for  97475  is  Rs  45  lakhs,  the
 revised  estimate  for  974  75  is  Rs  45  lakhs
 and  the  budget  estimate  for  ‘1975-76  Is  also
 Rs  1s  lakhs  Under  ‘Other  Progtummes
 minor  he  d  the  amount  th  Rs  |  49  lakhs,
 there  AS  no  budget  estimate  for  that  im
 97475  head  That  means  it  Bs  a  new
 programme  taken  in  the  middle  of  the  year
 without  the  sanction  of  the  funds  4  yor
 tike  the  provisions  of  the  Supplementary
 Demands  of  the  Constitution  you  w  ”]  find,
 that  af  chee  ts  a  mew  scivice  contemplated
 in  the  budget  it  should  come  only  in  supp-
 lementary  budget,  it  cannot  be  spent  and
 then  you  come  But  this  has  aleady  been

 went  tow  st  ted  here  that  under  the
 Hilf  «  Million  Jobs  Programme’  an  App-

 rentice  training  scheme  for  Agro  Industries
 Centres  under  Gujarat  Agro  Industries
 Corporation  wis  sanctioned  at  an  estima-
 ted  cost  of  Rs  49  fakhs  Unless  the
 Minster  says  that  रि.  349  lakhs  has  not
 becn  spent  the  wording  shows  that  the  train+
 mg  has  already  taken  place  This  amount
 ws  required  for  the  your  ending  31-3-1975,
 This  ts  being  passed  now  I  do  not  think
 the  traming  5  5  gomg  to  be  oniv  for  about

 i  week
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 DY.  SPEAKER  :  Yon  have  referred
 to  Demand  No.  49  of  the  Supplemen-
 tary  Demands  of  this  year  and  then  you
 referred  to  Demand  No.  27  of  the  Demands
 for  Grants  for  ‘1975-76,  What  is  the
 eonnection?

 SHRI  SEZHIYAN  :  If  you  take  the  De-
 mands  for  Grants  for  ‘1975-76,  three  parti-
 calars  are  given.  One  is  the  budget  esti-
 mates  for  ‘1974-78,  second  is  th:  revised
 estimates  for  ‘1974-75  and  then  the  budget
 estimates  for  ‘1975-76,  This  is  given  for  the
 purpose  showing  how  much  was  the  origi-
 nal  budget  estimate  for  ‘1974-75,  and  it
 there  ७०५  any  supplementary  budget  includ-
 ed  and  then  it  is  given  as  the  revised  bud-
 get.  Suppose  originally  I  start  with  ten
 lakhs  considering  that  it  is  sufficient  for
 the  purpose,  but  during  the  course  of  the
 year.  If  I  thought  that  ten  lakhs  is  not
 sufficient,  I  came  to  the  house  and  gat  five
 lakhs  more,  the  revised  estimate  will  be
 Rs.  5  lakhs.  Suppose  ten  lakhs  was  found
 more  than  required  and  I  surrendered  two
 lakhs,  the  revised  estimates  would  be  eight
 lakhs.  This  will  show  the  fluctuation,  and
 the  budget  estimate  for  the  followine  year
 goes  on  approximately  on  a  projection  of
 these  two.

 If  you  see  under  the  revised  estimates,
 Rs.  149,  lakhs  is  shown  there.  There  is
 no  budget  estimate  for  this.  They  them-
 selves  have  conceded  that  this  was  not
 thought  of  in  the  original  budget  estimate.
 This  has  not  been  provided  in  the  budget
 estimate.  This  is  sought  to  be  brought
 now.  My  contention  is  that  it  has  already
 been  spent.  This  should  not  have  been
 spent  without  the  permission  of  the
 House.

 On  these  three  points.
 have  the  rulings.

 I  would  like  to

 Then  Sir,  I  fully  concur  with  the  point
 of  Mr.  Naik.  In  India,  who  should  can-
 trol  the  budget  estimates  ?  we  allot  the  bud-
 get  estimate,  but  at  the  end  of  the  year,  we
 find  the  budget  is  exceeded,  or  we  are
 confronted  with  some  of  these  conting-
 encies  of  advances  which  are  completely
 Irregular.  It  is  the  duty  of  the  Comptroller
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 and  Auditor  General.  In  U.  K.  his  name
 itself  implies  that.  Comptrofier  is  one  who
 controls  the  flow  of  the  amounts  allotted
 in  the  budget,  but  in  India,  we  do  not  have
 that.  Therefore.  this  is  the  oppor  une  mo-
 ment  when  we  want  to  stress  that  the  func-
 tion  of  the  Comptroller  &  Audi‘or-Gen-ral
 is  not  to  be  merely  an  Accounting  Officer
 for  this  Government,  he  is  not  simply  to
 draw  the  accounts  for  this  government—
 that  would  be  done  by  the  Ministry  it-
 self—he  should  have  the  function  to  really
 do  the  control.  In  the  UK  not  a  single
 penny  can  flow  out  of  the  Consolidated
 Fund  without  the  permission  of  the  Comp-
 troller.  In  India  it  is  not.  Simply  the  head
 of  the  Ministry  draws  out  the  funds  and
 only  at  the  end  of  the  year.  we  are  con-
 fronted  with  the  fact  that  where  only  Rs.
 0  Jakhs  were  allotted,  Rs.  I5  lakhs  have
 already  been  spent  There  is  no  provision.
 still  they  take  it.  These  things  happen  in
 India.

 MR  DEPUTY  SPEAKER:  Yow  have
 made  the  point.  .

 SHRI  SEZHIYAN  :  This  sort  of  indisci-
 pline  is  happening  because  there  is  no  real
 control  in  India.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERIEE):  Most  of
 the  points  relate  to  procedure  and/only one  point  the  hon.  Member  raised  regard-
 ing  letters  he  has  written  to  us.  You  will
 appicciate  that  he  wanted  information  for
 nearly  40  items.  Information  on  most  of
 these  items  |  have  to  get  from  the  Gujarat
 Government.  He  wiote  the  latter  on  the
 15th  and  it  took  3  or  4  days  to  reach  me.

 T  laid  the  statement  on  the  Table  of  the
 Howse  on  the  Sth.  If  T  had  these  points
 earlier,  |  would  have  tried  to  get  some  more
 information.  Regarding  whether  this  parti-
 cular  item  was  spent  or  not,  during  the
 course  of  the  discussion  I  will  try  to  give
 him  that  information

 Tr  only  want  to  submit  for  your  consi-
 deration  regarding  unforeseen  expenditure
 from  the  Contingency  Fund  This  was  also
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 8  point  raised  ‘by  the  hon.  Meniber  on

 Siler
 Oecasions  fs  a  reatit  of  which  the

 ‘Rit  was  ultimately  withdrawn  both  on
 Gajarat  and  Pondicherry  ‘We  had  some
 correspondence  with  the  Speaker  also  and
 we  tried  to  emphasize  on  the  Speaker  that
 on  certain  occasions  expenditue  from  the
 Contingency  and  on  unforeseen  account
 may  be  necessary  Even  im  the  latest  com-
 munication  that  we  have  tecetved  from  the
 hon  Speaker  he  has  directed  us  not  to
 Make  any  expenditure  from  the  (  ontmgency
 Fund  when  the  Parliament  is  in  session
 atid  we  hive  issucd  the  necessary  mstiuc
 tions  to  that  effect  also  Thee  are  ce,tain
 other  Implications  iso  whxh  ate  bemg
 looked  into

 ,  Certarn  other  items  also  the  hon  Member
 Mentioned  were  spent  from  the  Contingency
 Fund  and  on  unforeseen  e\penditue  Of
 course,  whether  iny  particular  item  could
 be  treated  as  unforeseen  or  not,  I  cannot
 pass  a  judgment  It  »  for  you  and  for
 the  House  to  take  a  view  of  it

 MR  DEPUTY  SPFAKER  !  think  |
 must  express  a  feeling  that  it  3)  my  mn
 fortune  to  be  too  respectful  to  every  Mem-
 ber  in  this  House  that  I  follow  them  verv
 attentively  and  try  to  understand  their
 points  of  view  My  second  misfortune  ts
 that  }  am  too  zealous  of  the  rights  of  this
 House  If  you  think  that  that  is  a  fault
 with  me,  3  accept  it

 Yesterday,  |  had  an  occasion  to  say  that
 TI  have  more  of  the  points  here  that  the
 Members  have  raised  than  the  Minister
 cared  to  listen  to  or  to  note  down  ‘7  am
 afraid  today  also  it  is  the  same  thing  I
 expected  the  Minister  to  listen  careful'y  to
 the  points  raised  by  Mr  Sezhiyan  which  arc
 very  important  and  constitutional  points
 and  which  relate  to  the  functions  of  this
 House  as  a  watch-dog  of  the  finances  of
 this  nation.  Y  had  thought  that  he  would
 meet  those  pomts  one  by  one  and  answer
 them.  But,  since  he  has  not  done  so  and
 {  have  them  all  here,  ]  would  elicit  infor-
 mation  from  him  on  each  of  these  points
 and  I  expect  that  he  will  satisfy  this  House
 and  me  also  If  you  cannot,  then  I  think
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 I  wit  have  to  take  a  little  mite  seridus
 nétice  whether  we  should  proceed  with  thig
 discussion  at  al)

 SHRI  K  S  CHAVDA  In  the  mornmg
 also  I  raised  a  pomt  of  order.

 MR  DEPUTY  SPEAKER  About  that
 the  Speaker  has  giver.  a  ruling  and  let  us
 not  go  into  that  That  port  of  order  is
 very  valid,  but  let  us  now  confine  ourselves
 to  these  Supplementary  Demands  and  also
 these  items

 ॥  th  Mintster  would  kindly  turn  to  this
 book  on  Suppl  ary  Demands  at  page
 I—this  m  the  first  pomt  raised  by  Mi
 Sezhiyan  and  a  very  important  point  too—
 T  will  read  the  explanatory  note  at  the  end
 of  that  which  says

 The  State  Government  sanctioned  ad-
 ditional  dearness  allowance
 I  think  the  emphans  here  ts  on  this

 word  sanctioned’  which  is  in  the  past  tense
 हि  “The  State  Government  sanctioned  ad-
 dittonal  dearness  allowame  to  its  em-
 ployees,  with  effect  from  Ist  January,
 974  Ist  March  4974  and  Ist  May,
 974  Pending  computation  of  the  ad-
 ditional  =  requirements  ss  under  ~—s  each
 Demand  ”

 because  these  dearness  allowance  related  to
 the  different  departments  with  different  De-
 mands

 “Pending  computation  of  the  additional
 requirements  under  each  Dem  nd  a
 lump  sum  provision  of  Rs  560  crores
 was  included  under  Grant  No  24  in  the
 Budget  Estimates,  1974-75

 which  have  been  granted  by  this  House
 as  hhely  expenditise  resulting  from

 these  increases  in  the  rates  of  Dearness
 Allowance  The  provision  of  Rs  560
 crores  under  Demand  No  24  will  now
 be  surrendered  and  the  Supplementary
 Grants  have  now  been  sought  under  the
 relevant  Demands  ™

 Well,  st  78  obvious  you  have  got  this  money
 Rs  560  crores,  under  Demand  No  24
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 ‘but  under  this  Demand,  you  did  not  spend
 this  money;  and  that  is  why  you  say  you
 surrendered  this  money  and  you  now  come-
 forward  for  the  same  amoumt  under  the
 different  heads  here.  Now,  the  question
 that  is  asked  by  Mr.  Sezhiyan—and  that  J
 would  like  also  to  ptt  to  you—is  this:
 whether  you  have  paid  these  dearness  al-
 lowances  to  the  staff  of  the  Gujarat  Gov-
 ernment,  to  the  employees  of  the  Gujurat
 Governmeht,  under  different  heads,  whether
 you  have  done  that  at  all.  This  is  the
 basic  question.

 SHRI  PRANAB  KUMAR  MUKHEK-
 JEE:  So  far  as  the  specific  information
 is  concerned,  we  shall  have  to  collect  it

 (Interruptions)

 MR.  DEPUTY  SPEAKER:  Well.  order
 please.  (/nterruptions)  Now  Tf  will

 SHRI  PRANAB  KUMAR  MUKHER-
 SEE:  Sir,  it  has  already  been  paid.

 MR.  DEPUTY  SPEAKER :  In  that  cate,
 it  is  a  very  serious  matter,  because...
 (Iitterruptions)  Please,  please,  order  please.
 Well,  |  draw  your  attention,  shal)  |  draw
 your  attention  to  the  Constitution?  Have
 you  got  the  Constitution  with  you  ?

 DR.  MAHIPATRAY  MEHTA  (Kutch):
 So  long  as  tt  does  not  exceed,  it  is  all
 right.

 (interruptions)
 MR  DEPUTY  SPEAKER:  Order...

 (hiterruptions)  Vet  us  heur  the  Minister.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEF:  ह 6  it  does  not  exceed  the  amount
 sancuoned  by  the  Parliament,  I  do  not
 know  what  is  the  objection.

 (laterruptions)

 MR.  DEPUTY  SPEAKER:  All  right;
 tet  ws  now  discuss  this  This  affects  the
 tusdamentals  of  this  House.  do  not
 want  to  obstruct;  but  f  want  to  assert  the
 tights  of  this  House.  And  as  I  say  tt
 again  and  again,  |  do  not  want  anybody  in

 49576  206

 this  country  to  take  this  House  for  grant-
 ed.  Too  often  we  hear  it  said:  “Ob,  we
 take  them  for  granted.”  |  do  not  like  this
 at  nfl.  Now,  if  you  have  the  Constitution,
 kindty  turn  to  page  65,  Article  1402).
 Have  you  got  it?  It  says:  ‘No  amend
 ment  shall  be  proposed  to  any  such  Bill
 in  either  House  of  Parliament  which  will
 have  the  effect  of  varying  the  amount  or
 altering  the  destination  of  any  grant  so
 made.’

 Under  the  Constitutional  provision  you
 can’t  have  an  amendment  which  will  alter
 the  destination  of  the  Grant.  Here  you
 have  provided  something  on  Grant  No.
 24  and  you  have  spent  on  something  else.
 Does  it  not  amount  to  altering  the  destina-
 tion  of  the  Grant  under  Demand  No.  24?
 This  is  what  [  want  to  know.

 4  Hs.

 SHRI  8.  V.  NAIK  (Kanara):  It  you
 mean  by  destination  the  direction  and  the
 ulumate  goal,  it  is  something  of  the  Ganges
 breaking  itself  up  into  the  Delta.  You
 have  got  here  a  lump  sum  provision  of
 Rs.  ‘5-1/2  crorcs.  It  5  broken  up  into
 Various  items

 MR.  DEPUTY  SPEAKER:  We  cannot
 Play  ducks  and  drukes  with  the  Grants
 given  by  this  House.

 DR.  MAHIPATRAY  MEHTA:  It  is  a
 lump  sum  provision.  It  has  to  be  distr
 buted  under  vasious  items.

 SHRI  P.  6.  MAVALANKAR:  From
 the  reply  given  by  the  Minister,  are  we
 to  understand  this?  This  amount  of
 Rs.  5.60  crores  was  sanctioned  under  De-
 mand  No.  24.  He  says  that  he  surrendered
 it;  he  is  reapportioning  it  into  varions
 branches.

 MR.  DEPUTY  SPEAKER  If  it  is  spent
 under  different  heads,  because  there  has
 been  no  sunction.  no  grant  given  by  this
 House  under  those  different  heads—the
 House  has  given  this  under  Demand  No.
 24,—therefore,  he  wants  to  recoup  that
 money  by  coming  to  this  House  with  a
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 -in  the  Chair  to  thank  you.
 it  had  caused  Mr.  Sezhiyan  a  Jot  of  time
 sand  fot  of  labour  and  pains-taking  to  go
 “gnto  all  these  things.  Therefore.  we  ire
 very  grateful  to  him.  You  have  to  satisfy
 “us.  whether  these  are  covered  under  the

 provisions  of  the  Constitution.

 ‘through  it.

 Supplementary.  Demand.  Don't  you  see
 “why  he  is  coming  ?

 SHRI  PRANAB.  KUMAR  MUKHER-
 JEE:  |  would  like.  to  make  a  submission.
 Members  have  raised  certain.  points.  I
 wontd  like  to  clarify  those  points  tumor-

 ‘row;  we  can  take  this  up  tomorrow.

 MR.  DEPUTY  SPEAKER  :  Very.  well;
 very  kind  of  you.  Let  me  make  these
 points.  You  can  come  up  tomorrow  about
 these  things.  This  is  point  number  one.
 The  other  is  the  very  liberal  use  of  the
 Contingency  Fund.  Well.  technically,  per-
 haps  there  is  nothing  to  object  to,  but  if
 you  read  the  Article  of.  the  Constitution—
 relating  to  Contingency  Fund—you  will
 find,  this  is  in  respect  of  ‘unforseen  ex-
 penditure’.  Mr.  Sezhiyan  raised  a  number
 of  points.  I  am  thankful  to  hon.  Members
 jike  Mr.  Sezhiyan,  because.  only  when  we
 have  very  alert  Members  like  these  who
 are  zealous  of  their  rights,  of  the  rights
 of  the  House...

 SHRI  K.  S.  CHAVDA  (Patna)  :  The
 Speaker  did  not  thank  me  when  [  raised

 “a  point  of  order  in  the  morning.

 MR.  DEPUTY  SPEAKER  :  J  was  not
 Definitely.

 And,  num-
 i  have  just  glanced

 On  i5th  February,  two  days
 ber  three  is  this.

 ;  before  this  House  met,  they  had  appropriat-
 ed  something  from  the  Contingency  Fund,
 -and  on  one  occasion,  on  the  !7th  itself.

 “the  day  when  we  met  here,  they  appro-
 priated  something  from  the  Contingency

 :  Fund
 SHRI  PRANAB  KUMAR  MUKHER-

 .  SEE:  This  queestion  has  already  been  rais-
 ed  800  we  are  in  correspondence  with  the
 Speaker.  We  have.  expressed  our  view

 point  to.  him  and  I  referred  to  his  latest
 -eommunication  in  which  he  has  directed

 9  935  not  to  resort  to  contingency  fund.

 But.  we  have  ws  come  difficulty  because,
 when  the  Lok  Sabha  willbe  in,  session;.
 the  Rajya  Sabha,  will.  not  be.  i  .seasian.,
 umil  the  Appropriation.Bill.....  Ba

 MR.  DEPUTY  SPEAKER:  Let  me.sup-
 plement  the  information  of.  my  young
 friend.  Where  money.  is  concerned...

 DR.  MAHIPATRAY  MEHTA:  Practi-
 cal  difficulties  are  there  and  that  should  be
 kept  in  view.

 MR.  DEPUTY  SPEAKER :  Order,  order.
 |  want  to  refer  to  this.  because  ‘he  men-

 tioned  the  word  ‘Rajya  Sabha’.  I  mean
 no  disrespect  to  Rajya  Sabha,  but  so  far
 as  Money  Bills  are  concerned,  Rajya  Sabha
 has  nothing  to  do.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEF:  Appropriation  Bills  have  to  go  to
 the  Rajya  Sabha.

 MR.  DEPUTY  SPEAKER:  We  are  at
 the  Demands  now  and  not  the  Appropria-
 tion  Bill.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  ]  beg  to  submit  that  it  has  its  impli-
 cations,

 MR.  DEPUTY  SPEAKER:  Jf  Speaker
 has  given  you  friendly  warning  or  friendly
 advice,  there  is  all  the  more  reason  you
 satisfy  us  tomorrow,

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE;  I  have  made  my  submission.  It  is
 for  you  to  decide.  Whatever  could  not
 be  contemplated-  we  can  briny  either
 through  the  supplementary  demands  or
 resort  to  contingency  fund.  I'  would  -like
 to  have  direction  from  the  Chair..  I  cas-
 not  withdraw  any  money  from  the  Con-
 solidated  Fund  unless  I  am  authorised  by
 the  legislature.  But  if  certain  untoreseer
 incidents  take  place.  from  where  have  t
 to  meet  the  expenditure?  For  that  con-
 tingency  fund  is  provided.  But  what,  dem
 has  to  be  treated  as  foreseen  or  unfore
 seen,  that  is  a  matter  of.  individual  judge-
 ment
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 MR.  DEPUTY:  SPEAKER  :  Contingency
 fund  is  just  for  that  purpose  and  that  ७8
 very  correct.  But  when  the  matter  comes
 before  the  House  it  is  not  a  question  का
 individual  judgment,  #  is  a  question  of
 collective  judgment  of  the  House  and  it  ts
 also  the  duty  of  the  Government  to  satisfy
 this  House  that  what  they  do  is  correct.
 After  that  the  House  will  take  the  decision.
 The  House  is  supreme.

 Now  I  come  to  the  third  point.
 seems  to  be  a  little  more  serious.
 will  come  forward  with  that.

 This
 You

 Demand  No.  49  page  22

 Under  the  ‘Half  a  Million  Jobs  Pro-
 gramme’,  an  Apprentice  training  scheme
 for  Agro  Industries  Centres  under  Gujarat
 Agio  Industuies  Corporation  was  sanction-
 ed  at  an  estimated  cost  of  Rs.  .49  lakhs
 The  Supplementary  Grant  has  been  neces-
 \ilated  to  mect  additional  expenditure  on
 this  account.

 Now,  two  questions  arise—whether  this
 mounev  |  49  lakhs  has  been  spent  छा  not
 That  is  the  point  that  you  must  answer.

 Mi  Sezhryan  had  pointed  out  to  your
 Demand  for  the  State  of  Gujarat—all  the
 demends  together—]  mean  the  main  de-
 man  not  the  Supplementary  Demand  for
 1975-76.  Please  see  page  54,

 if  you  kindly  fook  ut  page  $4  you  will
 find  to  your  feft  there  i,  mention  of  bud-
 get  estimates  for  1974-75  and  revised  esti-
 mutes  for  ‘1974-75,  Now,  look  to  your
 nght  you  will  find  the  mention  of  budget
 estimates  for  1975-76,  Now,  under  “othe:
 programmes”  you  find  there  is  a  blunk
 and  there  is  no  demand  granted  है
 1974-75  ako  there  has  heen  no  demand
 granted  undet  thes  fhead.  [f  there  has
 been  not  even  a  token  grant  given  to  you
 from  where  did  you  spend  this  money.
 These  are  the  few  questions.  I  appreciate
 the  gesture  on  your  part  that  you  will
 come  prepared  with  a  reply  to  the  House
 tomorrow.
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 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  Sir,  I  would  like  to  submit  that  the
 hon.  Members  may  make  general  obser-
 vations  and  I  shall  clarify  these  points.
 tomorrow.

 SHRI  K.  S.  CHAVDA:  Sir.  when  the
 demands  are  not  in  the  correct  form,  it  is
 useless  to  discuss  them  today.

 (Interruptions)
 MR.  DEPUTY  SPEAKER:  Order,

 please.  Order,  please.

 SHRI  PRANAB  KUMAR  MUKHEK-
 JEE:  Sir,  1  would  hhe  to  make  a  pub-
 mission  for  the  consideration  of  the  House.
 Today  is  Thursday  and  tomorrow  is  Fri-
 day  \fter  getting  these  demands  passed
 on  the  Floor  of  this  House  we  have  to
 get  them  passed  from  Rajya  Sabha  also.
 After  26th  March,  House  is  not  meeting. व  March  is  the  last  day  of  the  financial
 year.  The  people  of  Gujaiut  have  been
 m  gieat  difficulties  and  there  are  adminis-
 trative  problems.  Therefore,  |  would  sub-
 mit  for  your  consideration,  Sir,  and  for
 the  consideration  of  the  hon  Members  that
 I  will  try  to,  during  the  course  of  ever
 today,  cover  some  of  the  points  which  the
 hon  Members  have  mentioned,  in  my
 reply  and  if  it  is  not  possible  today,  I  will
 pass  on  the  information  to  you  and  to  the
 hon  Members  tomorow.

 Cnteruptions)

 SHRI  P.  G.  MAVALANKAR:  Mr.  De-
 puty-Speaker,  Sir,  I  am  very  sorroy  that
 some  hon.  Membeis  are  trying  to  bring
 in  unnecessary  controversies  into  the  whole
 thing.  This  is  not  a  question  of  Govern-
 ment  versus  Opposition.  This  is  a  quer
 tion  of  the  entire  Parliament.  We  are
 here  as  a  parliamentary  watch-dog  over
 executive  actions,  as  you  rightly  pointed
 out.  Some  of  my  friends  say  that  the
 people  of  Gujarat  need  sympathy.  of
 course,  they  do,  Therefore,  the  whole
 point  is,  if  you  will  kindly  permit  the  dis-
 cussion  to  go  on  today,  with  the  Minister
 explaining  all  the  constitutional  und  sub-
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 ae  Stat:  poltts.  rained  by  Me  Seahiven;  to-
 any,
 TF  cedcessary,  then,  you  may:  permit  custo
 ask  further:  questions  arising  out  ofthe
 Giscusion,  we  can  perhaps  go  abead  with
 the  discussion  today.

 (interruptions)
 _  MR.  DEPUTY  ‘SPEAKER:  I  under-
 stand  the  difficulties.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  Sir,  you  have  already  xiven
 your  ruling.  (/nterruptions)

 MR.  DEPUTY  =  SPEAKER:  Mr.
 Bhattavharyya,  this  is  not  the  way,  be-
 cause  it  suits  you  at  the  moment.  |  cannot
 look  ut  it  in  that  way  at  all.  I  do  not
 like  anybody  to  get  the  impression  that  !
 can  be  pressurised.  |  do  not  want  also  to
 make  a  decision  which  would  appear  to

 ‘be  arbitrary.  No,  not  at  all.  Whatever  I
 say,  |  must  carry  some  conviction  with
 the  House.  !  cannot  be  arbitrary.  There-
 fore,  let  us  not  go  into  all  that.  Now,  I
 fully  appreciate  the  difficulties  of  the  Gov-
 ernment  in  regard  to  time  and  so  on.
 But  what  are  more  important  are  the
 Constitutional  proprieties  and  if  —  this
 House  docs  not  safeguard  those  things.
 then,  what  are  we  doing  here?  Do  you
 think  that  we  are  a  rubber  stamp?  Is
 this  House  a  rubber  stamp?  |  cannot  do
 that.  As  long  as  I  am  here,  I  won't
 ‘allow  that.  I  think  the  Minister  himscif
 had  realised  that  when  he  made  the  pro-
 ‘posal  earlier  on  that  this  item  may  be
 taken.  up  tomorrow  and  that  he  will  be
 “feady  with  the  answers  although  I  should
 ‘have  thought  that  he  should  have  been
 peady'-because  Mr.  Sezhiyan  had  written

 “go  them  quite  sume  time  ago,  on  the
 44th  and  his  Government  should  have

 ‘daken  more  serious  notice  of  the  letter
 ‘gent  by  Mr.  Sezhiyan  to  the  Speaker  and
 ‘Potted  through  the  Speaker  to  the  execu-
 ‘tive,  They  should  have  taken  more  seri-
 ous:  notice  of  that  and  they  should  have

 "igome  fully:  prepared  with  the  brief  to

 another

 (MARE 20  0975)

 tonsorrew:  and  on  that;  ‘@

 and:cavalier  manner,  would:  you.  appreciate.
 that?  They  should  havé  come...  forward...
 It-  is  a  fact  that  the  Minister  is  not  ready,
 Therefore,  he  made  an  offer.  earlier  of
 that  because  he  was  not  ready—I  appre-
 ciate  that—we  should  take  up  the  item
 tomorrow.  I  agreed  to  that.  Now.  he
 has  made  a  second  request  and  |  am
 afraid  |  will  not  be  able  to  accede  to  the
 second  request.  I  have  accepted  the
 first  request.  Here  are  some  fundamental
 Constitutional  things.  If  some  money  has
 been  spent  which  has  not  been  granted
 by  this  House,  which  has  not  been
 appropriated  by  permission  of  this  House,
 then,  something  very  irregular  hus  gone
 into  these  demands  and  the  whole  thing
 should  be  recast.  Therefore,  How  can  I
 accept  that  we  start  discussing  and  then
 he  will  satisfy  us  tomorrow?  This  is  a
 point  of  order  fundamental  to  whether  we
 can  discuss  this  or  not.  Unless  this  point
 of  order  is  disposed  of,  we  cannot  take
 it  up.  This  is  the  difficulty.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  This  Appropriation  Bil!  has
 to  be  passed  by  both  the  Houses,  (/arr-
 ruptions)  My  submission  is  this  that  this
 Appropriation  Bill  hag  to  be  passed  by
 this  House  and  by  the  Rajya  Sabha
 before  they  rise.  And  it  is  for  considcra-
 tion—of  course.  the  Chair  has  to  give  its
 ruling—whether  instead  of  postponing
 the  discussion,  the  discussion  catnot  be
 completed  and  later  the  ruling  may  be
 given?  This  may  be  considered  because
 of  the  urgency  of  the  matter  and  because
 it  has  to  be  passed  by  both  the  Houses
 before  a  certain  date,  before  Rajya  Sabha
 goes  for  recess,  (nteruptions).

 MR,  DEPUTY  SPEAKER:  Noratslty.
 it  should  have  been  my  pleasure.  The
 House,  as  I  said,  must  function  in.  com
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 Pete  cooperation  with  the  Minister  for
 Parliamentary  Affairs,  with  the  leaders  of
 the  opposition  and  with  the  Members.
 We  must  do  that.  Otherwise,  we  cannot
 get  on  here.  But  here  {  have  said  just
 now,  certain  very  fundamental  constitu-
 tional  questions  have  been  raised.  {  must
 be  satisfied  that  no  grave  constitutional
 improprieties  haye  been  committed  which
 have  gone  on  into  the  Supplementary
 Demands;  that  is  the  main  point.  If  cer-
 tain  grave  irregularities  have  gone  into  it
 on  which  the  Minister  has  not  been  able
 to  satisfy  me  and  the  House,  then  how
 can  we  take  it  up  at  all  ?  That  is  the
 point.  The  whole  thing  has  to  be  recast.
 And  if  there  is  8  question  of  time  we
 should  have  thought  about  it.  If  there
 is  the  question  of  time,  if  the  Executive
 wants  us  that  we  should  be  prepared.
 then  the  Executive  should  be  more  expen-
 ditious  to  answer  the  points  which  Mr.
 Sezhiyan  has  asked  through  the  Speaker
 on  the  24th  Today  it  is  20th  and  six
 days  have  passed.  Why  did  they  not  do
 that  ?  Why  only  this  Parliament  be  rushed
 through  and  the  Executive  goes  on  in  it,
 own  snail  speed  or  in  its  own  horse
 carriage  speed?  That  is  the  main  diffi-
 culty.

 4.25  hrs.

 PONDICHERRY  BUDGET,  1975-76
 GENERAL  DISCUSSION,  DEMANDS*
 FOR  GRANTS  ON  ACCOUNT  (PON-
 DICHERRY)  1975.76  AND  SUPPLE-
 MENTARY  DEMANDS*  FOR  GRANTS

 (PONDICHERRY),  1974-75

 MR.  DEPUTY  SPEAKER:  Now  we
 go  on  to  the  next  item-—-Pondicherry.  In
 this  also  the  same  difficulty.

 SHRI  SEZHIYAN  (Kumbakoram):
 Mr.  Depety  Speaker,  Sir,  the  items  Nos:
 %  and  79

 “Moved  with  the  recommendation  of
 the  President. os
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 MR.  DEPUTY  SPEAKER:  There  are
 two  Demands  one  is  on  vote  on  Account.
 Which  Demand  you  are  referring  to?

 SHRI  SEZHI¥YAN:  1  will  make  my
 submission  on  the  Supplementary  De-
 mands  for  ‘1974-75  on  Pondicherry.  I
 want  to  make  one  submission.  Whenever
 हु  want  to  make  9  point,  it  is  sot  with
 a  view  to  stall  the  business  of  this  House;
 ft  ts  for  the  general  benefit  of  the  entire
 House.  As  a  Member  of  this  House,  I
 want  to  see  that  the  Constitution  and  the
 parliamentary  procedures  are  correctly
 tollowed.

 MR.  DEPUTY  SPEAKER  :  You  must
 realise  my  difficutty.  I  come  to  this  Chair
 without  prior  reading  of  all  these  papers.
 {  have  never  seen  the  papers  before  |
 come  here.  If  I  have  some  background
 reading.  I  will  be  able  to  follow  it.  There-
 fore,  I  have  to  listen  to  yon  very  carefully.
 This  is  my  misfortune.

 SHRI  SEZHIYAN:  I  prepared  this
 one  because  {  thought  that  it  was  my
 painful  duty  that  7  should  take  up  this
 matter  not  with  a  view  to  stall  the  busi-
 fess  of  this  House.  but  probably  to  he'p
 the  House;  in  that  spirit,  I  am  making
 this  point.  Now,  |  am  taking  up  the  Syp-
 plementary  Demands  for  Grants  of  Pondi-
 cherry.  Let  us  tuke  Demand  No.  6  on
 pages  4  and  3.  Here,  I  am  particularly
 interested  in  item  No.  (b)  on  page  5.  1
 ready  as  follows:

 “(b)  Consequent  on  the  failure  of
 monsoon  in  ‘1974,  several  drought  relief
 measures  have  had  to  be  taken  in  the
 Pondicherry  and  Karaikal  regions  of  the
 Union  Territory.  These  measures  are
 estimated  to  involve  an  additional  ex-
 penditure  of  Rs.  23.55  lakhs  in  ‘1976-75,
 for  which  this  Supplementary  Grant  has
 heen  sought.”
 Again,  Sir,  we  are  going  back  to  the

 same  basis  on  which  contested  the
 Gujarat  Demands  earlier.  This  had  been
 due  to  monsoon  in  1974,

 These  amounts  had  not  been  given  in  ,
 the  Budget  I574-75.

 1975-76


